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G. Pramod Naidu ...Applicant
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State of Chhattisgarh ...Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 2 TO THE
ORIGINAL APPLICATION FILED BY THE APPLICANT

1. That the Applicant has not filed any formal original complaint
before this Hon’ble Tribunal, as such, Respondent No. 2 has not
received the formal/original complaint regarding the issue that
South Eastern Railway is transporting coal filled from Bilaspur in
open coaches leading to spreading of coal dust and causing heavy
air pollution creating serious health hazards to local residents living
near the railway tracks.

2. That, in view of the aforementioned, it is submitted that in the
absence of receipt of any formal original application/complaint, the
Respondent No. 2 is constrained to file a reply in light of the report
of the Committee formed and in terms of the order dated
11.05.2022 of this Hon’ble Tribunal in the Original Application No.

323/2022.



PRELIMINARY SUBMISSIONS

3. That the Committee visited and inspected the site on 24.08.2022.
That it was observed that neither coal dust was found accumulated
around the premises of the Petitioner/Complainant nor was there
accumulation of coal dust in the residential colony within which the
Petitioner/Complainant resides. That in light of the aforementioned
observation, it is submitted that the allegations made by the
Petitioner/Complainant regarding accumulation of coal dust
around his premises is unfounded.

A true copy of photographs of the premises taken during the visit of
the Committee are marked and annexed herein as Annexure R-1.

4. That, pursuant to the complaint filed by the
Petitioner/Complainant, the Regional Officer of Chhattisgarh
Environment Conservation Board sent a letter dated 24.08.2022 to
Assistant Commercial Manager-lI (Goods), South East Central
Railway directing them to ensure that the transportation of coal
through the railway line situated behind the house of the
Petitioner/Complainant should only be done through -covered
railway wagons and also asked them to take necessary action on
the complaint of the Petitioner/Complainant. Thus, there was no
lag on part of the authority responsible for looking into such
complaints and the authority acted promptly post the receipt of the

complaint.



A true copy of the letter dated 24.08.2022 is marked and annexed
herein as Annexure R-2.

As such, the Assistant Commercial Manager-1 (Goods), South East
Central Railway is directed to act in terms of the letter dated
24.08.2022 and if any further complaint is received in this regard,
the Respondent No.2 would take appropriate action in accordance
with law.

PRAYER

In the light of the aforementioned facts and circumstances, this

Hon’ble Tribunal maybe please to:

a) Dismiss the present Original Application filed by the
Petitioner/Complainant.

b) Any other relief which the Hon’ble Tribunal may deem fit may
also be accorded in favour of the Respondent No. 2.
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I, Mr, Devvrat Mishra,’\ Authorised Representative of Chhattisgarh

Environment Conservation Board, Office Near Deendayal Upadhyay Park,
Vyapar Vihar, Bilaspur (C.G.), Respondent No. 2 herein, do hereby

solemnly affirm and state as under:

1) That [ am the Authorized Representative of Respondent No. 2 in the
present matter and am well conversant with the facts of the present

case and competent to affirm this affidavit.

2) That I have read and understood the contents of the accompanying
Reply which has been drafted under my instructions and state that
the contents of the same are true and correct to my knowledge

based on the records maintained by me.

3) The contents of the accompanying Reply have been explained to me

in vernacular, \ !9 a

. ONENT
REGIONAL OFFICER
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VERIFICATION:

[, the Deponent above named, do hereby verify that the contents of
foregoing affidavit are true and correct to my knowledge, no part of

it is false and nothing material has been concealed therefrom.

Verified at Bilaspur (C.G.) on this 16t day of November, 2022.

%QM’&’
NENT
REGIONAL OFFICER
REGIONAIL OFFICE.

C.G. Environment Conservation Board.
BILASPUR (C.GL)
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ANNEXURE R-2 8
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